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unnecessarily substitu te an old word 
by a new  word, the argum ent m ay 
arise th a t title change m ust have ibeen 
m ade deliberately  and, therefore, the 
meaning m ust be different. In order 
to obviate any such thing and un-
necessarily create disputes, litigation, 
etc, we have chosen to follow the 
well-used word.

SHRI HARI VISHNU KAMATH: 
Old is not gold always. (Interrup-
tions) .

Since this is a linguistic am end-
m ent I think we may consult the dic-
tionary here, i  would like to say 
that, as it is a question of the English 
language or words, it is not too late 
even now to get a dictionary and 
see which is the m ore curren t ex-
pression—‘incrim inate' or ‘criminate*. 
‘Incriminate" has a euphonious sound, 
w hereas ‘criminate* sounds sim ilar to 
‘cremate*: don’t  like it. ‘Incrim i-
nate1 would t>e a far better word in 
this context.

SHRI SHANTI BHUSHAN: I would 
request the hon. Member not to press 
it because it will unnecessarily give 
rise to litigation. I have some ex-
perience of such litigations. If you 
change a word in any area there 
would be some kind of a litigation.

I may add that, for the sake of 
uniform ity also, we have used the 
same word that has 'been used in the 
Representation of the People Act.

SHRI HARI VISHNU KAMATH: If 
that is so, I would like to w ithdraw  
them, though witlh great reluctance.
I seek  leave of the House to w ithdraw  
them.

The Amendments Nos. 5 and 6 were, 
by leave, withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 13 stand part of the
Bill**

The motion was adopted.

Clause 13 wa$ added to the Bill. 
Clauses 14 to 28 were added to the 

B ill

Clause 1, the Enacting Formula ond 
the Title were added to the B il l

? SHRI SHANTI BHUSHAN: I beg 
to move:

“That the Bill be passed**.

MR. CHAIRMAN: The question is: 

“That the Bill be passed**.

The motion was adopted.

19.23 hrs.

FOOD CORPORATIONS (AMEND-
MENT) BILL

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
PRAKASH SINGH BADAL): I beg
to move:

“That the Bill fu rther to amend 
the Food Corporations Act, 1964, as 

passed by the Rajya Sabha, be taken 
into consideration**.

Sir, the main issue in this Bill is a 
very limited one. It is proposed to 
amend Section 12A of the Food Cor-
poration Act which regulates the 
emoluments, retirem ent and other 
benefits to tlhe erstw hile employees of 
the Food D epartm ent who were 
transferred  to the Food Corporation 
of India, it, thus, seeks to further pro-
tect the interests of the Food Corpo-
ration employees and does not relate 
to any m ajor policy issue and I hope 
that all sides of the House would 
support the provisions of the Bill.

As the Hon. Members are aware, 
the Food Corporation of India came 
into existence in January, 1965, and 
tIhe functions hitherto discharged by 
the Food Department, Government of 
India, relating to purchase, storage, 
movement, distribution and sale of 
foodgrains and other foodstuffs, were 
transferred  to this Corporation. Con-
sequently, about 17,000 employees be-
longing to the Food Departm ent were 
transferred  to the Food Corporation 
and for safeguarding their interest, a 
new Section 12A was inserted in the
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Food Corporations Act, 1964 by the 
Food Corporations (Amendment) Act, 
1968.

Section 12A of the Food Corpora-
tions Act, 1964, envisages the exer-
cise of two options -by the employees: 
firstly, whether they would like to 
be transferred to the Food C orpora-
tion of India or not; and secondly, 
whether they would like to be gov-
erned by the retirem ent and other 
term inal benefits in accordance w ith 
the rules and orders of the Central 
Government or of the Food Corpo-
ration of India. In the operation of 
the provisions of Section 12A, certain 
practical difficulties have arisen which 
have necessitated a further amend-
m ent of Section 12A of the Food Cor-
porations Act, 1964.

The staff of the Departm ent of Food 
was transferred to the Corporation 
along with the work in a phased m an-
ner and such transfer was completed 
by 1st March, 1969. However, it took 
some time to collect the necessary 
particulars and issue actual notifica-
tions with the result that the em-
ployees were unable to exercise their 
options for terminal benefits within 
a period of six months of their trans-
fer as statutorily required under Sec-
tion 12A of the Act. Difficulties fu r-
ther arose because some employees 
died or retired before the issue of 
transfer notifications or exercising 
options.

The Food Corporations (Amend-
ment) Bill, 1977, now ibefore the 
House, seeks to remedy the difficulties 
mentioned above. The Bill provides 
that all serving officers will be given 
a fresh opportunity to exercise an 
option whether they will like to be 
governed by the Central Govern-
m ent terminal benefits or by th e Food 
Corporation benefits. It has also been 
provided that those who are yet to 
be formally transferred will also have 
the same right to exercise the option 
within six months of the notification 
of transfer. Those who have died or 
retired obviously cannot make use of 
the amending provisions. It has ac-
cordingly been provided that, where 
such per f ms were able to exercise

valid option, these will be respected 
and followed. In other cases where 
valid options could not be exercised, 
the Central Government benefits, 
which are by and large more advan-
tageous. will be given. There is ade-
quate justification for doing so, as 
such Food transferees were earlier 
Central Government emP^°yees ^nd 
in the absence of an opportunity to 
give an option to the contrary, it is 
only fitting that they should be given 
term inal benefits in accordance with 
the Central Government rules and 
regulations.

The Bill seeks to cover the adm i-
nistrative difficulties mentioned ear-
lier, and will go a long way towards 
meeting the legitimate claims of the 
erstwhile employees of the Food De-
partm ent who have been transferred 
to the Food Corporation of India. I 
would, therefore, request for whole-
hearted support from the hon. Mem-
bers, from all sections of the House.

With these observations, I commend 
the Bill to the House for acceptance.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend 
the Food Corporation Act, 1964, 
as passed by Rajya Sabha, be taken 
into consideration/'

Mr. Shinde.

SHRI ANNASAHEB P. SHINDE 
(Ahmednagar): Mr. Chairman, Sir,
at the outset, I would like to congra-
tulate Shri Prakash Singh Badal on 
his taking over this very important 
portfolio in our economy. Punjab’s 
history of agriculture has been a 
glorious history not only in Asia but 
in the whole world. The Punjab fa r-
mers have played a great role in this 
country. Shri Prakash Singh Badal 
happens to be a progressive farmer, 
and 1 wish him all well.

It ha* been the policy of my Party 
not to oppose blindly the various Bills 
or other proposals of the Government 
but to give constructive cooperation 
on merits. As far as this Bill is con-
cerned, we are extending our whole-
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hearted support to the provision of 
this b ill tor two reasons. Ij’irst oi all, 
me *ood Corporation of India is a 
very im portant instrum ent evolved by 
this Parliam ent for the management 
of the lood economy of this country, 
and employees of the Food Corpora-
tion have been playing a very vital 
roie in this. There have been some
technical difficulties, and in order to 
overcome these technical difficulties, 
this Bill has been brought forward by 
the Government. At one stage I was 
associated witlh negotiations as far as 
some <of these aspects are concerned. 
There were scrme apprehensions in 
the nvind of the Government em -
ployees °* the Food Departm ent at 
that time. On behalf of the Govern-
ment, 1 extended and gave an assur-
ance to the employees that they
would not stand to lose on transfer of 
their services from the Food D epart-
ment to the Food Corporation of India. 
1 am quite confident that the present 
Government and Shri Prakash Singh 
Badal himself will take interest in the 
well-being of the employees and if in 
future some problems arise, he will 
ad«opt a very sympathetic attitude to-
wards them.

Tlnere is not much time and I cannot 
go into details, b u t I will only refer 
to some of the problems. While I was 
in th e  Government, I found that there 
were some problems which we could 
not tackle, for instance in West Ben-
gal the problem of dePutationists who 
are working in the Food Corporation. 
They are actually the employees of 
the W est Bengal G overn m en t. Tine 
problem could not be solved, I hope, 
the hon. Minister will find time to 
attend to that.

As far as lhe Food Corporation is 
concerned, it is a very big organiza-
tion and there can be some failures 
as also some incompetent and bad 
elements but, by and large, there are 
very good officers and employees in 
the Corporation. That is why, this

level® a very good competence has 
been built up in this organization and 
particularly some ol the persons occu-
pying key positions are really com-
petent and able and they would 
deserve all support from this House 
and the hon. Minister.

The Food Corporation of India has 
an im portant part to play in our coun-
try. The real test of management of 
food economy is whem there is a 
drought and there is a shortage of 
foodgrains, how shall we m anage the 
food economy of this country, m eet 
the requirem ents of vulnerable sec-
tion of our people and also m aintain 
price stability. Unfortunately, in the 
world food is higlhly m ixed up with 
politics. I am making tlhis submission 
for the consideration of the hon. Min-
ister because as I said, the real test of 
management of food economy is in 
the period of shortage and drought, 
but I learn from the newspapers that 
ad hoc policies are likely to be adop-
ted in this matter. I would cautiously 
submit to the hon. Minister t)hat in 
the case of management of good eco-
nomy, adhocism would be very dan-
gerous for this country. We are poor 
country; a very large segment of 
population is poor and they deserve 
all *our sympathies and they should 
get the foodgrains at reasonable prices 
at all time. Simply because the food 
situation now is very comfortable, our 
bufTerstocks are large, we should not 
have ad hoc policies in this matter.

Further, a stage has come in the 
food economy of this country, when it 
would be possible to manage without 
imports of foodgrains even in an ad-
verse year. The situation has to be 
used to our best national advantage. 
We have been spending a very large 
amount on import of foodgrains. Only 
three years ago, we spent more than 
700 crores in one year. In future, we 
can protect our national interest w ith-
out resorting to import.

A<* I said, in the world food is 
highly mixed up with politics. There
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ing from a magazine ‘Business Week* 
dated the 15th December, 1975:

“Earl L  Butz, the peripatetic Se-
cretary of Agriculture just back 
from a tour of eight countries tells 
a story to show how America is 

1 waking up to the use of its food 
power as a diplomatic tool”

Earl L Butz was at one time Se-
cretary of Agriculture In U S A .

The same magazine says:

“Nearly everyone agrees that in 
a world of hunger and over popu-
lation, the USA can apply its tre-
mendous agricultural capacity as a 
lever on foreign countries to adopt 
policies beneficial to tKIs nation”.

There is a great danger involved. We 
are a big nation and we have to see 
that we are not exposed to the ma-
nipulations of the great powers as fc* 
as our food economy Is concerned. 
Therefore, I am suggesting this for 
the kind consideration of the House. 
The Food Corporation'To-day is cap-
able of managing a very big buffer 
stock but a number of aspects of a 
big buffer stock need to be looked 
into. We have never held such a 
huge buffer stock. So all the impli-
cations, the monetary, financial and 
from the point of general ec°nomy 
have to be gone into and even the 
preservation of the grain which is 
to be a part of the bufferstock. With 
regard to storage capacity we have 
certain limitations because there are 
certain inherent difficulties. Despite 
all that, we should continue to hold 
a very large buffer stock so that we 
are not exposed to external dan-
gers.

The Food Corporation of India has 
been playing an important role in 
giving marketing support to the far-
mers of this country. Had there been 
no Food Corporation in tlhe field— I 
know there are certain weaknesses 
and certain failures— but' basically, 
had there been no Food Corporation 
in the market in a period when there 
was a bumper harvest, prices would

have been depressed and farm ers 
would have suffered. This instrum ent 
of Food Corporation of India needs 
all our support and strength so that 
it becomes a very powerful instru-
m ent in support of our farmers.

W ith these few observations I 
would like to give my whole-hearted 
support to the provisions of this Bill. 
I would also like to assure on behalf 
of my party  that as far as the em-
ployees of the FCl are concerned,— 
of course, all sections of the House 
will agree on that—their interests 
should be fully protected.

SHBI SAMAR GUHA (Contai): I
w ant to take advantage of this Bill 
to raise a few points about the a tti-
tudes of some of the officers of the 
Food Corporation about whom Shri 
S<hinde made very commendable re -
marks. I have no doubt he is right 
but there are some officers who have 
proved to be very vindictive, revenge-
ful and I should say, petty-m inded.

One of the men who is in high au-
thority in the Food Corporation—I 
have never seen such a man behaves 
as if he is a Chief commander of an 
army. I rem em ber the occasion on 
August 17, 1973 wheri^Mr. Fakhrud- 
din Ali Ahmed was the Agriculture 
Minister, when I was having a talk 
with him, that officer was also there 
and he behaved in such an offensive 
m anner which I never expected of a 
subordinate officer and tlfet too, while 
talking to his Minister. Mr. Fakh- 
ruddin Ali Ahmed, you know, was a 
man of high culture and patience, tie 
kept quiet. Had I been in his place, I 
would have sacked that officer who 
dared to behave in such an ugly m an-
ner before his Minister. This gentle-
man and his accomplice, the Zona) 
Manager of the Eastern Zone of th« 
Food Corporation, Calcutta have taken 
a vindictive attitude towards 500 em-
ployees of the FCl Employees Asso-
ciation’s membership. The legitimate 
trade union movement and activities 
they wanted to curb and in fu rther-
ance of that, they have taken full 
advantage of the ’emergency situation.
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This Union never resorted to any 
strike. They were always ready to co-
operate with the government. Be-
cause t^is union refused to become 
their tool, th is gentleman sitting in 
Delhi and th e other"sitting in Calcutta 
wanted to stiAe it. So, they created 
another rival union "and wanted to 
play one against the other and during 
the period of emergency they took 
many vindictive and revengeful m ea-
sures. About 500 of' the employees 
have been transferred as a sort of 
penal measure. Secretary General of 
the Employees Association was sus-
pended for months together, arrested 
under DIR, salary impounded for 14 
m onths and he has been transferred 
to far away Silchar which is the fa r-
thest corner in Assam from the 
H eadquarters of the Trade Union, 
Calcutta and recently a major puni-
shment imposed upon him on T.U. 
activities. He was responsible to go 
round the country and organize the 
trade union activity. Not only that, 
you will be shocked to know another 
fact. Just 2 or 3 days before the elec-
tion results were announced, the 
H eadquarter’s office in Calcutta of the 
union has been forcibly occupied by 
the Zonal Manager, FCI, Calcutta and 
the union leaders and workers have 
been ejected from their office of the 
Trade union functioning since 1965. 
I can hardly imagine that a man who 
is incharge of the FCI, Eastern Zone 
should have dared to do so. I met the 
hon. Minister in the morning. As I 
requested him, necessary action may 
kindly be taken to look into the cas’e 
of atrocious behaviour of the FCI 
Zonal Manager, Calcutta which is 
with the connivance of police.

52 Assistant Managers have been 
reverted against all principles of 
justice and fair play as per FCl 
statute and have been given lower 
clerical posts after serving 5 to 8 
years as Asstt. Managers. I will urge 
the hon. Minister to go into their 
catfes and restore them in their former 
official status. It is learnt that p ri-
vate members of the FCl Board have 
also advised to the FCI to restore

Iheir status as they felt that the ac-
tions of the Management was illegal 
and against the provisions of the FCI 
statute. Protection of pay cannot 
arrest demoralising effect of the em -
ployees and as such all Asstt. Man-
agers who have worked for more than 
one year should be confirmed and re -
gularised in all fairness as demanded 
through their note submitted to the 
Board’s meeting held on 4th and 5th 
April, 1977.

I would request that as has been 
done in the case of Railways, liberal 
attitude may be taken in the cases of 
trade union workers of the FCT in 
Calcutta, Delhi and elsewhere. Liberal 
attitude has been taken by the P  & T 
Department. I hope that the Food and 
Agriculture Minister will also act like 
that in the same Janata Government 
t0 avoid discriminating treatm ent 
and its afterm ath with a view to fu l-
fil end? of justice to these country-
men.

19.41 hrs.

TShri M. S a ty a n a r a y a n  R ao  in th e
Chai r ] .

SHRI K. LAKKAPPA (Tum kur): 
I think Shri Shind'e has rightly put it 
that the hon. Minister, Shri Badal, is 
handling very im portant portfolio be-
cause the entire economy of this coun-
try is based on agriculture.

Thc previous Government has done 
excellent work in agriculture and has 
shown good progress, sh ri Shinde, 
an able Minister, has handled the 
portfolio in a very efficient manner. 
He got all round appreciation. I hope 
the same tempo will be maintained.

Shri Subramaniam Swamy was 
taking a challenge of the economy of 
th is country during the time of em-
ergency. I do not know his logic. He 
has stated in his anxiety to defend 
his Party, We improved the economy 
of the country during emergency and 
before. That should be taken note of. 
C ountry’s progress, and nation’s pro-
gress is of param ount Importance. We 
have not to discuss it from any nar-
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rosv H o u « . I I  j j
im p o ila P l piece of leg islatio n *hti 
bas been b ro u g h t T h U  han already 
been paw ed m  the R ujya Sabha and 
by ih e  p re vio u s G overnm ent, i  thin k 
Shri S h jiid e  wa* responsible for 
Dvmging th is  EiW, I  th in k  h e haa 
stated v e ry  co rre ctly  that the em- 
ploye«a w o rkir.g  in  ih e  Food C o rp o ra 
tion a re  efficient and th e ir w orking 
coi^dttiona have to be aw eliorotcd and 
certain new  mcaauro# have to be 
adopted. T h e ad m in istratio n  has to be 
levam ped. T h e en tire  Food C orpora
tion system  should be p run ed  And 
put m  a p ro p e r w ay so that there ia 
no .'lio rtag e of food in  the country. 
The reiJru itm en i system , the promo
tion o f th e staff, a ll lltese ihinga have 
to be gone into . T h e p re vio u s G ov
ernm ent m ade ce rta in  im provem ents.
{ w ish  that th is  G overnm ent should 
also SO ahead w ith  it  fu rth er. The 
branches o f the F C I a re  w o rkin g  in  
v&rioua State§ an d  th e ir functioning 
has to be reexam ined. Food control 
and slo rag e a ctiv itie s a re  being affect
ed d ue to  shortage o f w agons. T h is 
should b e looked in to . A s M v. Shindc 
haa rig h tly  stated, th e food p o licy of 
th is  co u n try  sometime*^ tend* to be 
operated h y  o th er co untries. It  is 
m y re q u e st that ih c  present G o vern 
m ent sh o u ld  not iu ccu m b  to such c ir-  
rum slanceft an d it  sh o u ld  see that the 
food situ a tio n  o f the co u n try  is  
p ro ve d . A g ric u ltu ra l pro g ress should 
not be retard ed  »n an y m anner. 
W h e re ve r fu rth e r im p rovem ents ate 
to b e m ade, these effo rts m uat be un
d ertake n . TKitf p resen t p iec« of 
la lio n  *8 * so u rce o f stren g th  to the 
e m p lo y fcs w o rltin g  in  the C o ^ o ra - 
lio n . T h e  C o rp o ra tio n  should 
b* exp an d ed  b u t iU  a d m im stratw "

and o rg a n isa tio n  sh o u ld  b® ‘ '"P*'

W ith  these w o rd s I  
le g iila t iv e  m e a su re  w h ic h  i*”  
brough t fo rw a rd  b y  th e  hon. M ln irte i.

Thank you.
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[Shri K. Suryanarayana]
What we find' is that in respect of

these matters the Central Govern-
ment and the State Governments are
giving safeguards only to the em-
ployees of t.he Corporation and the
consumers

Si r, the Food Corporation is not tak-
ing any Interest so far as farmers are
concerned Or even agricultural
labourers. They are not even opening
shops in the villages for the purpose
of serving the agricultural labourers.
Agricultural labourers are really the
growers. When they 'go to the village"
there is no stock at all.

I would request the Food Corpora-
tion to open the shops even in the re-
mote villages, particularly, for the
benefit of agricultural labourers. The
pity is that the State Government is
entirely depending upon the Central
Government for everything. I am not
disputing the services rendered by the
Food Corporation to the consumers as
also the amenities !provided for by
them to the employees etc. Simul-
taneously, you should also take care
of the interests of the growers as also
the agricultural labourers. Politically,
they are taking it leisurely. Hereafter
yt least" the hon. Minister coming
from the village, would do everything
that he can. He must be knowing the
feelings of the consumers in the
villages, After two to three months,
they sell away the grains. And the
consumer is made to pay more and
more.
In Andhra Pradesh the paddy is

completely discoloured. I have re-
quested the Government of India to
allow them to send that paddy to be
made use of by other States. But, none
will use that discoloured paddy in
our State. I would request the Gov-
ernment to consider this point and al-
low the Food Corporation to open
shops Or allow the private traders in
those places to purchase the grains
thereby the State can be benefited.
I hear that the Food Corporation

has not taken any interest in the dis-
coloured paddy which is lying in my
State. The Food Corporation is giv-

(Amdt.) Bin.
ing benefits only to the consumers and '
not to the agricultural labourers- "'"
agriculturists. I request the Govern-
ment at least to see that best price
is paid to the producers; also the same
facilities may be given to the agricul-
tural labourers also. If the Food
Corporation depots are opened in the
villages, that would benefit the agri-,
cultural Tabourers as well. We hav~';;
no grievance against the officers 'a1J'r·-.1such. I have raised the point last time.
Six months back the Food Corpora-
tion said that everything was all right \
so far as storage capacity was con- I
cerned. In my opinion the tarpaulin }
cover will not do. Damage still I
happens. May be" the overall damage I
may come to 10 to 15 per cent. They j
can try the C.A.P. system of cover-
ing. That will minimise the damage 1
to grains. At present it is very heavy. l
Even millers and merchants have told ~
me as also the godown keepers that it
is no use covering it by tarpaulin but
that can be done by CAP system. With
theSe remarks, I request once again ---'
that the hon. Minister may take care
of the agricultural labourers and also
small farmers, by opening up depots
by the FOOd Corporation.

SHRI SHYAMAPRASANNA ~
BHATTACHARYYA (Uluber ia) : Sir,
I wholeheartedly support the Amend-
ing Bill brought forward by the hon.
Minister.

Sir, it is reported in the Economic
and Political Weekly that some food
officers are trying to export foograins
worth Rs. 50 crores to which I take
exception I draw the attention of
the Minister, who has taken over this
department recently, to this thing.
What I want to say is that in the case
of procurement issue we must see
that the cultivators get the remune-
rative price and they do not become
losers after the harvesting period.
Secondly, if the stock is surplus

and not required for the year that
surplus stock may be utilised lor rural
development work where in the rural
areas semi starved population is there
and in the development work they
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can get the chance to work in ex-
change of food as wages. That a r-
rangem ent can be made and the 
objective of the government of ru ra l 
development and minimising the 
poverty of the people will be achie-
ved. 3

SHRI CHITTA BASU (Barasat): 
M r. Chairman, as has been stated by 
the Minister, the object of the Bill is 
limited. The object of this Bill is to 
provide for another extension of six 
months* time for the exercise of 
option which was given earlier.

Mr. Chairman, Sir, of course this 
option has been given to a particular 
section of officers but at this stage I 
want to m ention certain other aspects 
of the employees employed under the 
Food Corporation of In d ia . One 
very salient point has been referred 
to by Shri Shinde, namely, the pro-
blem of deputationists of West Ben-
gal. I am quite thankful to him  for 
having made reference to this aspect. 
We had an occasion to exchange views 
on this m atter when he was the Mini-
ster and I was in the other House. 
Sir, I am sorry to say that that aspect 
has not yet engaged the attention of 
your department.

A part from that as the Food Cor-
poration of India is a very  big organi-
sation spread over all over the coun-
try there is a large number o f workers 
Who are not perm anent. They are 
not even considered to be quasi-per-
m anent. They are casual or of sea-
sonal nature. Sir, Food Corporation 
of India is an expanding organisation 
because it has been put incharge of 
purchasing, storage and distribution 
of the food of our country. As a 
m atter of fact it plays a very impor-
tant role in the management of our 
food economy. In view of the 
possibilities of its expansion I do not 
find any reason as to why tftese tho-
usands of employees who are treated 
as casual workers should not be taken 
as perm anent workers and become 
entitled to the privileges and other 
benefits being enjoyed 'by the other 
permanent workers of this Corporation

I would, therefore, suggest th a t that 
point should receive the attention ofl 
the hon. M inister.

M r. Chairman, Sir, the role of the
Food Corporation of India is of a 
decisive nature because it is entrusted 
w ith the job of purchasing foodgrains. 
Today the total production of food-
grains has increased. It has reached 
to the stage of 110 million tonnes, 
and a m arketable surplus would .be, 
according to me* not less than 20 to 
30 million tonnes. That being the 
case, if it is the duty anct if it is the 
role of the Food Corporation of India 
to procure more and more, then the 
staff is to be increased. Therefore, 
there is no argument in not recognis-
ing the services of the casual and 
other workers who have not yet been  ̂
taken as perm anent workers.

20 hrs.

Sir, there is also criticism that there 
are certain forces in our country who 
want that there should not be pro-
curem ent and that there should be 
exclusively free trade in food econo-
my. This has created fear and cons-
ternation not only among the em -
ployees, but also the people of this 
country. May I request the hon. 
Minister to really, at this stage, 
spell out the principle or approach to 
this particular point because we feel 
that in order to curb the price rise of 
the food, the price behaviour of all 
the commodities can be given full 
effect to if the public distribution 
system is to be progressively expand-
ed. That being the case, it is neces-
sary that these doubts particularly 
raised by the All-India Food Traders 
Federation etc., that there should be 
free trade in food economy should be 
dispelled. I think the hon. Minister 
should take this opportunity to dispel 
the doubts and further strengthen 
the instrum ent of the Food Corpora-
tion of India which can really take us 
a very long way in the m atter of 
management of food trade and curb-
ing the price rise.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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jPRAKASH SINGH BADAL): Mr.
fchairman, Sir, this is a very non- 
controversial Bill. I am thankful to 
Mr. Shinde, Mr. Samar Guha, Mr. 
Lakkappa and Mr. Uggrasen and 
other Members because as regards the 
m ajor issues in this Bill they have 
supported the Bill. I am  thankfu l to 
Mr. Shinde that he has spoken good 
words for me and I assure him  that 
w hatever he has said I w ill try  my 
level best to do the job efficiently.

As regards the working of the 
Food Corporation of India, some sug-
gestions have been made to me. My 
hon. friends have asked me about the 
officers’ vindictiveness towards the 

^/employees of the Food Corporation of 
India. I have received some rep re-
sentations from the employees asso-
ciation of the Food Corporation of 
India. I am looking into them  and I 
can assure the Members tha t if any 
injustice has been done to employees 
it will be certainly looked into.

One of our hon. Members asked 
about the West Bengal State Govern-
ment deputationists. The West Ben-
gal State Government deputationists 
who are on deputation with the Cor-
poration cannot toe absorbed on ac-
count of the time bound agreem ent 
between the Food Corporation and 
the State Government. The State 
Government also passed laws for 
their absorption in their Services.

My friend, M r. Samar Guha has 
drawn my attention about the Cal-
cutta office and about 52 Assistant 
Managers. As regards the '52 persons 
mentioned by hi*m, he should be glad 
to know that the Board of Directors of 
the FCI appreciated the hardship faced 
by them on reversion to their posts 
after seven years and so a t the Board’s 
meeting held on 5-4-1977 it was de-
cided to protect the pay and other 
emoluments of such ad hoc promotees 
w here they have acted as Assistant 
Managers for at least one year or

more, even on tlheir reversion. This 
will m itigate their economic hardship*

My attention has also been draw n 
to difficulties in storage. There is also 
the fear that during rains the com-* 
modities m ight be spoiled. Govem-i^. 
m ent is also worried about this. The 
storage capacity of the FCI and* * # «  
other government agencies is BtaftrT) 
20.7 million tonnes and the Hofc&u 
w ill be glad to know that before long~> 
the capacity will be increased to 24.73 
million tonnes. We are trying our 
best to have more capacity. New 
schemes have been started  for hiring 
accommodation constructed by p ri-
vate parties under a guarantee 
scheme and banks will be 
providing loans at concessional ra te  of
11 per cent interest. With this scheme 
we hope to have another 2.5 million 
tonnes of more accommodation. We 
are also thinking of other ways to re-
move this hardship.

It was suggested that foodgrain im -
ports should be stopped. Government 
is also of the view that imports should 
sto p . I think after this year food im-
ports will not be done. I think there 
are no other items concerning the B ill.

MR. CPI AIRMAN: The question is:

“That the Bill fu rther to amend 
the Food Corporation Act, 1964, a? 
passed by Rajya Sabha, be taken 
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That clauses 2, 3 and 1, the En-
acting Formula and the Title stan 
part of the Bill.”

The motion was adopted.

Clauses 2, 3 and 1, the Enacting For-
mula and the Title were added to the 

B ill

SHRI PRAKASH SINGH BADAL:
I beg to move:

“That the Bill be passed.”



MR. CHAIRMAN: The question is: 

“That the Bill be passed.”

The motion was adopted.
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.-r r TUTORY 'RESOLUTION RE IN- 
' VSE IN MAXIMUM GUARAN- 

, LIMIT IN RESPECT OF 
CENTRAL CO-OPERATIVE BANKS 
AND TAMIL NADU STATE CO-

OPERATIVE BANK

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
PRAKASH SINGH BAD AL): Sir, I 
beg to move:

“Whereas the Government of 
Tamil Nadu have guaranteed the 
repaym ent in respect of the Cen-
tral Co-operative Banks and the 
Tamil Nadu State Co-operative 
Bank, the Maximum limit of Short 
Term Credit, Medium Term Credit 
and Medium Term Conversion 
loans to the extent of Rs. 3,870U&. 
lakhs in the Government of Tamil 
Nadu, Cooperation Departm ent G.O. 
Mr. No. 321, cooperation dated 
30-6-1971;

And whereas it is considered 
necessary to increase the maximum 
guarantee limit in respect of the 
Central Co-operative Banks and the 
Tamil Nadu State Cooperative Bank 
to the extent of Rs. 6,115.00 lakhs;

And whereas the Tamil Nadu 
Legislative Assembly has been dis-
solved,. the Lok Sabha hereby re -
solve that the Government of Tamil 

f>Nadu may increase the limit or 
guarantee in respect of the Central 
( o-operative Banks and the Tamil 
Nadu State Co-operative Bank to 
the extent of Rs. 6,115.00 lakhs as 
required under section 73-D of the 
Tamil Nadu Co-operative Societies 
Act, 1961 (Tamil Nadu Act 53 of

* 1961).’*

MR. CHAIRMAN: The Resolution 
Is before the House.

1899 (SA K A ) Guarantee to C entra l222 
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SHRI O. V. ALAGESAN (Arko- 
nam ): While supporting this resolu-
tion, I should like to say a few words 
as to how the co-operattive movement 
suffered and to w hat depths it sank in 
Tamil Nadu under the DMK rule. In 
cooperative movement, the composite 
state of Madras from which I come 
and Punjab from which the hon. 
Mover of the resolution hails,, both 
the states were leading and it was 
going on healthy lines. Unfortunately, 
when in Tamil Nadu the DMK party 
took over the adm inistration, the co-
operative movement in Tamil Nadu 
was one of the worst sufferers. It was 
distorted, prostituted to benefit p ri-
vate pockets and private parties and 
partisans of the DMK party. Just as 
various branches of adm inistration 
were poisoned, by the corrupt DMK 
rule,, the Co-operative Movement was 
also poisoned and the poor farmers 
were helpless. After the Advisers* 
regime in Tamil Nadu was installed 
under the President’s rule, the non-
official bodies, the non-official Boards 
of Directors were abolished and these 
Co-operative Banks, Central Banks 
and other Apex Banks were put 
under special Officers. At my sug-
gestion in one of the meetings of the 
Committee of the M.Ps. on Tamil 
Nadu, the Advisers* regime appointed 
a Cell to go into the working of the 
various Central Banks, that is,, the 
District Apex Banks and the enquiry 
led to startling revelations as to how 
funds were misappropriated, how 
reckless was the issue of loans to 
partymen, and the misuse of official 
cars. They went on Kashi Yatra and 
Rameshwaram Yatra. Now, I would 
like to mention how corruption p re-
vailed in the Co-operative D epart-
ment. The employees of the various 
banks were compelled to go on leave
and tem porary men were recruited 
and money was taken from them. I 
can quote an instance where as person 
became a Minister after he was the 
President of the Central Bank and he 
used to steal petrol from the car be-
longing to the bank, every day sys-


